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Present : Hon'ble Justice Sri D.N.Baruah, 
Vice-Chairman and Hon'ble.arl 
G.L.Sanglyine,AdmifliStratiVe 
Member. 

issu notice on the alleged contem-

ners tO show cause as to why a contempt 

proceeding shall not be drawn up against 

them. Return able by four weeks. 

List on 7 .5.99 for reply to the 

how caus and further order. 
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'One month time is allowed oii 'the 

prayer.of Mr.G.Sarma, learned ccunsl for 

'alleged. contaahér No.'2 and Mr.P.N.Chot.. 

dhury learned óounsel heged contnner 

• to file objection and Vakalatnama. 

List on L 8-6-99 for or era. 

Member 	 Vice-Chairman 
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On the py 	 Chóudhury 
learned counsel, three weeks time is 
allowed to.,fil ê objection. 

List on 30-6-"99 for 	Ing objection. 

• Written stateme has been tled, 
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file 

be listed for hea ng on 

Let this case be listed alongwith 

N.P.121 of 99 for orders. on 3-9-99. 
* 

Member 	 Vice-Chairman 

4qLL u 

in 

30-6-99 

13"*0'-6-99 

in 

3 .9 .99 
	

List on 14 . 10 : 99  forØ order a1qwi- 

th M.P.121/99. 
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On the prayer of Mr. S. 5arma learned 
counsel for the petitioner the case is 
adjourned to 12-11-99 for orders. 

	

M Lee r 	 Vice-C airman 

4) 
4 dhroc/A?p/ 

0 (c 1 f 2  14-1 

- 

z?_ 
im 

9/C 	7 

ç>Jf. 
7 



• *%- N'Gte,3 of the  Reg - ry 

4 ,  

r 

- 

d 

/ 

12-11 

im 

E ' 

/,9)oIfl½0 

I 
• • ounsej. tor trie parties submit that 

the order has since been complied with. 

Accordingly, Contempt Petition is closed.. 

Mhber 	 Vice-Chaiman 




